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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ' 5

‘)". ’ .
s o ‘. " NEW DELHI R
'1
! 0.A. No. 996 1989
T.A. No. -

DATE OF DECISION_18. 12.89 -

Shri Priteom Giri
Applicant (s)

Shri Mukesh Giri _ Advocate for the Applicant (s)
Versus
Union of India & ors, . Respondent (s) |
Shri QN Magl r1. : Advocate for the Respondent (s)

. CORAM :

\il _ . -The Hon’ble Mr. P, K, KARTHA VICE C‘-IMIR"\AA’\T

‘.gf , . )
The Hon’ble Mr. D, K, CHAKRAVORTY, MEMBER .
1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not? Ve
3, Whether their Lordships wish to see the fair copy of the Judgement )
4. To be circulated to all Benches of the Tribunal ? PNy |
' JUDGEMENT (ORAL)
Heard Lhe learned counsel of both parties.
2. o The prayors contained in this appllcaulod flled
under Section 19 of the Admlnlstratlve Tribunals Acu; 1985,
are that the resoondents be directed to send the aoplicant for
v medical check~up of- eyes before a Medical Board of not less

than two doctors, to oon51der the aoollcant’s fitness for .
;subsequent appointment, to allow the applicant to continue
in the post as he has been given the status of a temoorary
employee vide Tribunal's judgement dated 23.4.1986 and that the
‘unfit Memo dated 25.6.1986 be quaéhed.

‘3. The pleadings in this Case are complete.

After heaning;,‘k_ both parties and going through the record,

reéct. the respbndenﬁs to send the applicant forﬁmg&icdl

Qq_—

we dire
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check-up of his eyes to a Boaxd éonsisting not less

of two doctors within a veriod of one month from the
date of communlcatlon of a coDy of this order %o ‘the
resoondents. In case the Medlcal Board finds hinm fit
for the post he has aopTled for, he shall be considered
for aop01ntment to the sald Ppost. 1In case, he is not
found: hedlcally fit for appointment to the said post,
the respondents are dlrected to consider the applicant
For avpointment to any other post in accordance with

the relevant ruyles mmthln a oerlod of two months
thereafter,

4, The aopllcatloq 15 disposed of with the

above dlrectlons Parties to bear their own costs,

5, A copy pf'this order be given to the

“counsel of both Parties 'dastift,

- QLLAJF});b -
( D.K, CHAKPAVOQ ) ( P,K.KARTHA )
MEMBER : ' “VICE CHAIRMAN
18.12,.89 18.12,1989
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